-  THE DISPLACED PERSONS (COMPENSATION AND
- REHABILITATION) AMENDMENT ACT, 1968

No. 17 OF 1968 _ _

' lyrd Aprzl 1968]

An Act further to ameqd the Displaced Persons (Compensatxon
Cand Rehabxhtanon) Act, 1954.

Be it enacted by Patliament in the Nmeteenth Year of the
Republic of India as follows : et

1.. This Act may be called the Displaced Persons (Compeﬁgation Short title
and Rehabilitation) Amendment Act, 1968.
2. In the Displaced Peréons (Compensation and Rehablhtatmn) f::f;':éggo‘
Yy G 1954 of-ddsl Act 1954, after section 8, the following section shall be, and shall be 8A.
deemed always to have been inserted, namely: —

“8A. (1) Where any compensation is payable to any dis- Payment
placed person in lieu of: .property abandoned by him in West fﬁ,‘,r:pf;l e
Pakistan which on the date of his migration from West Pakistan “g:t'g‘;ge d
was subject to a mortgage in favour of a person who is not properties.
resident in India, the Setflement Commissioner shall, after giv-
ing a reasonable notice toj the displaced person, determine the
principal sum for whichit’he property was so mortgaged and
such portion of the princi}';s;al sum so determined as bears the
same proportion as the compensatmn ‘payable to the displaced
person bears to the value of the verified claim of the displaced
person in respect of that mortgaged property shall be deductible
from the compensation payable in respect of the mortgaged

property:

Provided that where cof‘ppensation has been paid te any
displaced person without such deduction having been made, the
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displaced person shall pay to the Central Government the

within three mon'ths of the determi-
longer period as may b& r

armount of such de%%fh
nation thereof or suc

Provided further that where compensation ‘has been paid to
any displaced person by sale or any other mode of transfer to

him of ahy property from the compensation pool, the displaced .

person may, within the aforésaid period of three months or, as
the case may be, within the aforesaid prescribed period,—

. (a) either retaln the. p{operty on hig paying in cash the
) aforesaid amount or - ' ) '

(b) surrender a portion, of that property of a value

equivalent to the amount of such deduction, such value being

- .determined by the Settlemen\t Commissioner in the pres-
cribed manner.

@) 1t any dlsplasced person. fa‘ls to pay any amount which

1s liable to be deducted from his gJcompensa'clon under sub-sec- -

tion (1), or-fails to surrender the. pmg&xty,ef the-value: equiva-
lent to such amount, such amount m: y ‘bie recovered in the same

. _fanner as an arrear of land revenue.”



